{c) f so the reaction of Government
thereto?

The Minister of Home Affatrs (Shri
Y. B. Chavan): (a) Under Section 48
(1){b) of the Punjab nmmuw
Aet 1966, all properties belonging
the undivided State of Punjab dtulud
outside that State immediately before
the 1st November, 1968 except those
which formed part of the Bhakra
Nangal Project under section 78 of that
Act. passed fo the Stale of Punjab.
However on a reference received from
the Governmeni of Haryana under
Section 65 of the Punjab Reorganifa-
tion Act., 1968 the following Pwnldings
and asets have been allocated to the
State of Harvana -

Nabha House Brindaban
Kalsia House, Kanthal

Patiala House, Hardwar

§ Jind House Banaras

3 Glenleg Wood Villa Mussourie
6 Buildings of the lmu‘lmn_ De-

other properties beld for pur-
poses of administration of
canals and drains situated 0
the Union territory of Delh

=%

Nabha plot, New Delhi {an area
of 3 scres)

8 Jind House, New Dethi {an area
of 32 acres)

(b} No, Bir
{c) Does not arise

Compensation Clalms of Refugees
from Wesl Pakistan

4611, Shri PBri) Bhushan Lal: Will
the Minister of Labour and Rehakilita-
tion be plessed to state

(a} whethe! 1t is a fact that 1 apite
of consistent efforts for the last 20
years compengation claims of refugees
from est Palustan now being in Bareil-
ly region (UP) have not been fnalis-
ed as yet,

(b) 1 so the reasons fm this delas,
and

(¢) the action proposed to be taken
to expedite the matter®

Thr Minister of State in the Mixtstry
of Labour, Employment and Rehabiil.
tation (Shri L. N. Mishra) : (g} ta (e)
In the absence of the full particulars of
the cases M is not posmble te supply
the information

Extension of Bonus Act lo Handleem
Weavers

4612. Shri M 8 Murli :
Shrl Umonath:
Shei A. K. Gopalas ;
Shri C. K. Chakrapaal :
Shrimati Swsheels Gepulan .

Wul the Minister of Labsur and
Rehabilliation be pleased to stata:

(a) whether It is proposed to extend
the Bonus Act, 1965 to the handloom
wegvers working under master weav-
ery; and

(b) if so, from which date?
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The Minister of Labour and Rehabili-
tation (Shri Hathi): (a) and (b). The
Act is already applicable to all estab-
lishments, including handloom establish-
ments employing 20 or more persons,
from the accounting year commencing
on any day in the year 1964.

Employees of the Late Maharaja of
Sirmur

4613. Shri Pratap Singh:
Shri Virbhadra Singh :

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived any representation on behalf of
the household employees of the late
Maharaja of Sirmur in Himachal
Pradesh regarding the non-paymeat of
their salaries since the demise of the
Maharaja;

(i) whether it is a fact that the
Gaddi of Sirmur has lapsed to Govern-
ment; and

(c) if so, who is liable to pay the
arrears of salary, allowances and pen-
sions, if any, to the employees and to
meet other household liabilities of the
late Maharaja? :

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Yes, Sir.

(b) the President has decided nct to
recognise any person as successor to
the late Ruler of Sirmur.

(¢c) The claims of the household em-
ployees and any other liabilities of the
late Ruler would be governed by the
normal law.

feelt ®  fadws ga-fades

4614. % TW HN AT TE-
yd wEY Tg qqTH AT FATFG F

(%) faeeft ofem & fdersi/
ga-fadrr®t #r dea feadr ¥

(&) s97 & fravafea om-
qfea snfaat & €;

(w) ;= magfaa snfeat &
gEtEar & for ondfers @9 o=t
T AGT ;AR

() =fz 7@, a1 g% Far Hror

37

TE-F™ wEm W oTew @y (s
foor s emw) ¢ (%) Fdms—122

go-fadies 732
(a) falras o
Su-falmFw 47

(3r) =T (=) . ey wr & wIRE
7 wqgfea Tifr & sefat § fa
AT & HTLAT F WIAWT FT FI0% ¥
ary area fEar s @ § 1 @t
I WT TR FT 9= F TqE & uT-
q F 9o fasmoidE 2

Hindi Training

4615. Shri Ram (Charan : Will the
Minister of Home Affairs be pleased .
to state:

(a) the number of those Lower
Division Clerks who have passed the
examination in Hindi Shorthand under
the Hindi Training Scheme so far;

(b) the number of those employees
amongst them whose services for Hindi
shorthand have been utilized so far:
and

(c) if their services have not been
utilized, the steps being taken by the
Government in this regard?

The Minister of State in the Minisiry
of Home Affairs (Shri Vidya Charan
Shukla) : (a) 48.

(b) and (c). The Scheme for training
of Central Government employees in





